>Title: Regarding the Haj Yatra.

st wersitene W (RpRsmaTe) @ e weiey, Fem g afed &1 amen san weaget 218€] (aum) w=ey, 78 aga TR Arren
#13€; (zaar)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the Session of the House will be over tomorrow. It is a serious
issue. Could we know whether the Minister would definitely make a statement on the issue? &€, (Interruptions) The
Minister of Parliamentary Affairs is here. &€ (Interruptions)

MR. SPEAKER: Shrimati Jayashree Banerjee has laid papers before the House. Please sit down.
SHRI PRIYA RANJAN DASMUNSI : It is all right. ...(Interruptions)
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MR. SPEAKER: Shri Rudy, yesterday, you had made a statement in the House. | amjust asking the hon. Minister
about the Haj Yatra. You were to go before the Cabinet to get a decision from the Cabinet as early as possible. The
hon. Members are anxious to know what has happened in the Cabinet. Could you tell them?

...(Interruptions)
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MR. SPEAKER: Please let me know what he has to say. Please sit down.
...(Interruptions)
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MR. SPEAKER: Yes, Mr. Minister.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI RAJIV PRATAP RUDY): Sir, if you
correctly recall, when the issue was raised by hon. Members regarding the deferment of the conditions imposed for
Hayj this year, | had said:

"We have taken up the matter again. We shall be taking it to the Cabinet for consideration."

| never said that it was a decision. If you very well recall, | said that this was a proposal which had to be taken to the
Cabinet. There were three conditions imposed this year for the Hajis who have to travel for the Haj pilgrimage.
There were three conditions. Number one was that it would just be permitted once in a lifetime for a Haj to be
availed on subsidy. The second was that they should stay in the arrangement made by the Haj Committee. The
third was that he should not be an income tax-payee. This was decided by the Cabinet, sometime, in September
that all those Haijis, who wish to go on Haj Pilgrimage, will have to file an affidavit declaring that these conditions
are abided by.

So far, out of 72,000 Hajis, who have to go out, we have already received around 55,000 affidavits. But since, it
was a matter raised by the hon. Members and directed by you, we took the issue with the Cabinet. The Cabinet felt
and reiterated its decision that the conditions of fulfilment of filing of affidavits should continue because it would be
discriminatory against those 55,000 people who have already filed their affidavits. In that procedure, we have also
decided now to continue with that decisiona€; (Interruptions)

MR. SPEAKER: Mr. Minister, you can complete your reply.

...(Interruptions)
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Government of India came out heavily against the Haj Pilgrims in this fashion and manner. We, from our side,
strongly condemn the conduct of the Government in this matter. Sir, in matters of pilgrimage, never their bonfide or
integrity was questioned. This is the first time they are doing it. They have a right to go on pilgrimage any number of
times, how can they decide it as one time or second time. This is absolutely improper in a country like
ours...(Interruptions) It should be condemned...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): If they want to
go for the second or third time then they should not take subsidy from the Government...(/Interruptions)
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SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker Sir, this is a very condemnable decision of the Government. It
is a very unnecessary, unwarranted, unsatisfied encroachment upon the rights to perform religious
functions...(Interruptions) We condemn this decision of the Governmenta€| (Interruptions)

MR. SPEAKER: The Government has taken a decision and they have conveyed the decision to the House as
promised in the earlier meeting. The matter is over now.

...(Interruptions)
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Now, we go to the Calling Attention notice. Shri Ramesh Chennithala to start.
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12.15 hrs.
(Shri Priya Ranjan Dasmunsi and some other hon. Member

then left the House)



e Heled : O 2, oMU arcuq § fpan) w3 Sft anft wede S
=t w¥g Fedl : oremd HEIEY, 17 T9R &9 A O ' T € O g9 § FE o W | gafay &9 oft are enee ava €1 A€ (aaum)
12.15-1/2 hrs.

(Shri Rashid Alvi and some other hon. Member

then left the House)

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): Is the hon. Member, who is calling my attention, also walking out?
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SHRI G.M. BANATWALLA (PONNANI): Please record our walk-out. We, from the Muslim League, also walk out
against the decision. Please record it.

MR. SPEAKER: Everything is recorded in the House.
12.16 hrs.
(At this stage, Shri G.M. Banatwalla and another hon. Member left the House.).
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